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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL: 
BANGALORE BENCH, 

APPLICATION No.129/86 ( 
W .P,Li.96/83. 

N • G OVINDASWANY 	.. APPLICANT 

-Vs- 

UNION OF INDIA 
and Others 	•. RESPTDF1.: TS 

NEMQ 

The applicant does not press the 

application as he has been granted notional 

seniority by the first respondert. 

WHEREFORE it is prayed that the 

application be please dismissed as not pressed, 

for the ends of justice. 

Advoc e for 
Applicant. 

Bangalore. 

Dt .30-7-86 

APPLICANT. 
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Number of Copies Furnished: 
Other side Served 

Advocate for....... 

Presented 

Advocate's Clerk 
Bangalore. 

Received pap 

Court-fee lah 

Date................................................ 19._— 	 Receiving C(erk, 



p 

F 

IN TiI HIGH COJ12 OF 	 iT BNG LORE 

Original Turisdj tion 

W.tIT PETITION N. 	of 1982 (a) 

9 
M.Govindaswarny 	 . PETITIUN 

ND: 

The Union of India 
and others 	 .. 	I1SP ONDTS 

I N D H X.  

S)bl 7,T0 . 	Particulars 	 - Pages 

Application (I.J..I) 	- 	1 to 2 

.ffidavjt verifying the I ..&. 	- 	3 

Eangalore, 
	 p 

Date: l!- - '--•'-- 	Advocte 	the Pet itj)ner 
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;J 2  ILj. 	of 1982 (S) 

	

BETEEN: 	 (i 	
L 

l"LGovindaswamy 	 .. FETITIONE 

Jnion of India 
and others 

FI'ID.DJIT VLHIiYING THE 10PLIC TION 

I, M.Govindaswamy- , Son of 3r1 K.MufluSWaIir Naidu, 
aged about 38 years, residing at 14.625, H..L. III 

Stage, Bangalr. 	e-7, do hereby solemnly swear a nd 

state as under:- 

1 	I am the Detitioner in the top noted writ 

petitjon and. being aware of the facts of the case 

I am Coiiyoetent to swear to the contents hereof. 

2. 	The statements made in naragraohs 1 to + of 

oanying plicatjon are true to the be.st  

inform-iti on a nd belief 

DateO:111782 	 P34T 
Identified by 

/ (y1 	

3Woj.r o BEFO±E ME. 
1 dVoCte 

of cor 	
;2t0 betote 

O. 	

me 

rectioi:-j 	 D - 

f of rnaI CCL: A4r, 
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u.n:7er r1nexures '0' nd 'H' resoectively to the 

Petition. 

He has not been able to obtain either x certi-

fied or utheotjcted Conies thereof inspite of his 

best efforts and he has been informed that no such 

copies would be issued. However, he was told that 

he could make Copies of the same; he has done so. 

The codes produced are extracts from the said dolls 

and contain true and correct inf rmy tian. 

The petitioner/apoljct has filed this apoli- 

stion for an order to dispense with the orod.uctjori 

of the said Annexures on the following among other 

grounds :- 
The petitioner is not able to obtoin either 
authenticted or certified. copies of the 
Annexures as the same are not granted by the 
concerned authorities; 

The copies oroduced by 'the petltiuer are 
true and correct; 

the petitioner will suffer irreparable loss 
and injury and will not he in a oosition to 
agitate his claim if the orders as orayed 
for herein are not passed. 

.• 	 the petit i Dner/applLc ant prays this 

Hon'ble Court to be pleased to dispense with the oro-
duction of thm an authenticated or Certified COP!S 

of the &F Rolls of Suppirisor Technical and Chargernan 

of Subject Groan 	(ianunication) Preo.red by the 3rd 
respon5ent and produced under 	nexure 'G' and 'II' 
respectively, for the ends of justice. 

Eangalore, 	 ' 
( 

Dat e1 	 idVoctfot1iPetiti)ru 
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W. P. N0. 	of 1982 (5) 

BH.TWEEN: 
 11 .Goviraaswamy 

Son of' Sri K.MunLiswamy iaidu 
aged aba 	8ut 3 years 
residing at 1,10  .625 
i:.N..L. III St..ge, 
Bar galre-560 075 

and. w:rking in I of A Dett. 
C/a iSIaL, Barigalore-38 	PIilDTE./ 

aLD: 

The Union of India 
reoresented by the Secretary 
to the Minisry of Dpfence 
New Delhi 

The Director General of Insoec--
tin, Dett. of Dpfence :Procltiction 
Miri stry of Defence, Govt. oe India 
DH 	P0 P'i DLHI-1 10 011 

3 Te Controller 
Controllera.te of Inspection 
(4rnm.mit ion), Kirkee, P003 

. The Senior Inspector of rnaments 
Inspectorate of rrnarnents 
Hanganallur, Madras 

5 . Sri .P .tntony, 	 Or 
Chargernan Grade II 

1 orlcifl .' at I of 	Dett (Madras) 
11 C/a PiSFJEtA Bangalore-38 

JE5P o :o NTG/ 
0PPOiL1TS IJ 

PPLICnTI OLT 

JIE NULL 5 OF Ci PI 	VIIi 0 LN; 	JiTC. NIGH 
C0JHT JTJLi, 1959, ThD WITH ARTICLE 226 OF THE 
CONS.TIL JiI )N O.L' IDIN. 

* * * 

The Petjtjoner/)pljcant states as uner :- 

1 . 	Te pplicant/petjti-)ner has sought for the 

Quashing of the SP Nails for Siiervisors Technical 

and Chargernan Grade II - Subject N)+ ('arnunition) - 

orepaed by the 3rd respondent, which are oroduced 


